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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

0.A. No.82/2015/EZ
Biranchi Narayan Mahapatra Applicant
-Versus-
State of Qdisha & others Respondents

COMPLIANCE AFFIDAVIT FILED ON BEHALF OF THE
RESPONDENT NO.S

I, J.Sonal, ILA.S., aged about 33 years, S/o. Sri Ashim
Kumar Jena, at present working as the Commissioner, Berhampur

Municipal Corporation, At/Po. Berhampur, Dist. Ganjam, Odisha

do hereby solemnly affirm and state as follows :

1) That I am working as the Commissioner, Berhampur
Municipal Corporation and 1 am competent to swear this
affidavit.

\ 2) That by order dt.11.5.2022, this Hon’ble Tribunal was
pleased to grant two months time to complete the eviction

process from 11 waterbodies situated within Berhampur
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Municipal Corporation and to file compliance affidavit

before this Hon’ble Tribunal.

3)  That it is most respectfully submitted that the present
Deponent being appointed as the Commissioner, Berhampur
Municipal Corporation joined in the said post on 18.6.2022
and took over the charge of the office of the Commissioner
with effect from the said date. Copy of the office order
taking over the charge of the office is annexed hereunto and

is marked as Annexure-A/S.

4)  That after taking over the charge of the office of the
Commissioner, Berhampur Municipal Corporation, this
Deponent took some time to complete the review of all the
pending works of the Corporation and accordingly finalized
an action plan to complete the pending works including the

eviction process as per the direction of this Hon’ble

Tribunal.

5)  That since the eviction process in respect of two
waterbodies namely Purnabasi and Lanjipalli Gouda Bandha
was half completed, therefore this deponent took steps to

complete the eviction process from over Purnabasi

waterbody and accordingly made requisition for police force

’//(_/ e~
w K COMMISSIONER
Jyoti Ra nai Berhampur Municipal Corporation

‘iorar\ ' Cuttack Town
-10 nf-2012



6)

7)

8)

by office order dt.19.7.2022 and completed the eviction
process from over Purnabasi waterbody on 23.7.2022. Copy
of the police requisition order dt.19.7.2022 and the
photographs are annexed hereunto and are marked as

Annexure-B/5 series.

That this deponent most humbly begs to submit that since
this deponent has taken charge of the post of the
Commissioner, Berhampur Municipal Corporation recently,
this Deponent will take all steps to complete the eviction
process in respect of the remaining waterbodies in
compliance of the directions issued by this Hon’ble

Tribunal.

That in respect of Lanjipalli Gouda Bandha, the eviction
process could not be completed due to serious law and order
problem. Therefore, this deponent will complete the eviction
in respect of Lanjipalli Gouda Bandha by taking the help of
the District Administration and police force for which some

more time may kindly be granted.

That this Deponent further begs to submit that the eviction
process in respect of Balaji Pentha shall be immediately

taken up after the disposal of M.A. No.15/2021/EZ where
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this Hon’ble Tribunal has granted an order of stay in respect
of the Applicants in the said M.A., for which some further
time may kindly be granted by this Hon’ble Tribunal.

9)  That the delay in filing the compliance affidavit is neither
deliberate nor intentional. This deponent has the highest
regards for the Court of Law and holds this Hon’ble

Tribunal in its highest esteem.

10)  That this Deponent begs to submit that the eviction process
in respect of all the 11 waterbodies will be completed within
such time as shall be granted by this Hon’ble Tribunal and
thereafter the compliance affidavit shall be filed before this
Hon’ble Tribunal.

That the facts stated above are true to the best of my
knowledge and belief being based upon the official records

of Berhampur Municipal Corporation.
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